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Welfare of Elderly People

*96. SHRI GOVINDRAM MIRI:
PROF. VIIAY KUMAR
MALHOTRA:

Will the Minister of SOCIAL JUS-
TICE AND EMPOWERMENT be
pleased to state:

(a) whether Government have decided

to observe 1999-as the year of the elderly

people; and

(b} if so, the details of the steps/
schemes launched or contemplated to
ameliorate the pitiable condition of this
section of society?

THE MINISTER OF STATE OF THE
MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI) (a) Yes, Sir.

(b) A Nationa Policy for Older Persons
has been launched by the Government to
empower and ameliorate the condition of
the oldcr persons.

Implementation of Disablilitles Act, 199§

*97. SHRI JANARDHANA
POOJARY:
SHRI N.R. DASARI:

Will the Minister of SOCIAL JUS-
TICE AND EMPOWERMENT be
pleased to state:

() whether it is a fact that number of
States have taken no steps to implement
“The Persons with Disabilities (Equal
Opportunities, Protection of Rights and
Full participation) Act of 1995”; if so, the
names of the States thereof;

(b) the reasons for which these States

have not taken steps to implement the
Act;

(c) whether Government have taken
up the matter with the States and asked
them to take urgent steps to implement
the Act; and '

(d) if so, the outcome thereof?
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THE MINISTER OF STATE OF THE

MINISTRY OF SOCIAL JUSTICE

AND EMPOWERMENT (SHRIMAT]
MANEKA GANDHI) (a) and (b) No,
Sir. State Governments have taken a
number of actions to implement various
provisions of the Persons with Disabilities
(Equal Opportunities, Protection of
Rights and Full Participation) Act, 1995.
The implmentation of the Act requires a
multisectoral collaborative approach of all
concerned Ministries of the Central Gov-
ernment, the State/UT Governments and
other appropriate authorities. The im-
plementation of the Act is a continuous
process and is subject to the limits of

economic capacity of the central/state
governments and other appropriate au-

thorities.

() and (d) The Government of India,
have taken up the matter repeatedly,
requesting the State Governments to takc
actions, to implement various provisions
of the Act. Recently, Hon’ble Prime
Minister has also written to the Chief
Ministers of States requesting them to
implements the Act in letter and spirit.
The Chief Ministers of most of the states,
have replied that effective steps are being
taken for implementation of the act.
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States land ceiling and regulation Acts

*99. SHRI K. KALAVENKATA RAO:
Will the MINISTER OF URBAN AF-
FAIRS AND EMPLOYMENT be
pleased to state:

(a) wehther the States Land Ceiling
and Regulation Acts are in consonance
with the policy of Government;

(b) if so, the reasons why the State
Governments are revising the market
rates of lands at regular intervals in
contrast to Government’s decision to re-
lease land for housing at cheaper rates;
and

(c) how is this anomaly proposed to be
removed?



